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SHRIA. G. KULKARNI; You are
away. You have not gone to the Supreme
Court. (Interruptions).

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAIMA HEPTULLA); I am not
allowing anybody on this. Don't write any-
thing on this subject. (Interruptions).

1 STATUTORY RESOLUTION
SEEK ING DISAPPROVAL OF THE
SOCIETIES REGISTRATION

(DELHI AMENDMENT)
ORDINANCE, 1983 (NO. 3 OF
1983)

2.  THESOCIETIES
REGISTRATION
(DELHI AMENDMENT) BILL, 1983.

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJIMA HEPTULLA): Now, we will
take up the Statutory Resolution by Shri
Jagannathrao Joshi and the Societies
Registration (Delhi Amendment) Bill, 1983
Yes, Shri Joshi.
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THE MINISTER OF LAW, JUSTICE

AND COMPANY  AFFAIRS  (SHRI
JAGANNATH KAUSHAL): Sir, I beg to
move:
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The genesis of the propsed amendments
is a proposal of the Department of Sports
for  establishing a  society, named the
Sports  Development  Authority of India.
While examining the proposal, it was found
that the Societies Registration Act, 1860
as applicable to the Union Territory of
Delhi did not provide for registration of
societies for  promotion of sports and
games. In view of the wurgent need for
processing (he proposal of the Department
of Sports, it was considered appropriate to
amend the Act by an ordinance. We also
thought of  utilising the occasion for
bringing within the ambit of the Act not
only societies for the promotion of sports
and games but also other (6cieties which
are of importance and can play a signi
ficant rol, from the "point of view of the
promotion of the concept of a welfare
State and the values enshrined in the Con
stitution.

We have, therefore, proposed to extend the scope
of the Societies Registration Ad, 1860 a$ it applies
to the Union Territory of Delhi, to include therein
societies for the promotion of social welfare,
societies for the promotion of activities conducive to
the protection and improvement of natural
environment and societies for the promotion of
compassion for living creatures, in addition to the
societies for the promotion of sports and games.

I may also mention in this connection that the
intention of the Government is to bring before t'e
House in due course a more comprehensive
legislation on the subject and with this end in view,

"That the Bill further to amend thethe Government has already taken a decision to
Societies Registration Act, 1860 as in force refer the revision of the Act to the Law
in the Union Territory of Delhi, as passed Commission.

by the Lok Sabha, be taken into

consideration."

Sir, as explained in the Statement of objects
and Reasons, the main object of this Bill is to
expand the coverage of the Societies
Registration Act. 1860 in its application to the
Un'on Territory of Delhi. la fact these
amendments should have been made long
back. The Act itself did not, perhaps, receive
the attention it deserved because of the fact
that it deals with a matter covered by and
entry in the State List and Parliament's
competence to amend the Act is restricted to
its application to the Union Territories only.

The questions were proposed.

THE VICE-CHAIRMAN (SHRr SYED
ROHMAT ALI): There is one amendment by Shri
Shiva Chandra Jha.

SHRI SHIVA CHANDRA JHA (Bihar): Sir, I
beg to fnove:

"That the Bill further to amend the Societies
Registration Act, 1860, as in force in the Union
Territory of Delhi, be referred to a Select
Committee of
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the Rajy"a Sabha consisflng of the fol-
lowing Members, namely:—

1. Shri R. R. Morarka

2. Shri Biswa Goswami

3. Shri Shridhar Wasudeo Dhabe

Shri G. C. Bhattacharya

Prof. Sourerfllra Bhattacharjee
Shri Suraj Prasad

Shri Rameshwar Singh

Shri Hari Shankar Bhabhra
Shri Kalraj Mishra

10. Shri Nepaldev Bhattacharjee
11. Shri Diperi Ghosh'

12. Shrimati Moriitider Kaur

13. Shri Shiva Chantira Jha

o 0 N o A

witn instructions to report by the first
week of the next Session." The question was
proposed.

SHRI SUSHIL CHAND MOHUNTA
(Haryana): Mr. Vice-Chairman, Sir, 1 ap-
preciate the motives for allowing societies
catring to sports and games' interests to he
registered under the Societies Registration Act
and the intent to extend the coverage of the
Act to such organisations or societies, I would
commend. But I cannot understand why an
Ordinance was issued in such haste when
actually there was no urgency. The hon.
Minister does say that an urgent need was felt
for getting this Sports Development Authority
of India registered for purpose of the Asian
Games or any other Game, and in regard to
this, «t wa, realised that there was a lacuna in
this Act. But if this urgent need was felt, then,
what has happened after the Ordinance came
into force? Because, as I understand, till today,
no such society has yet been registered and if
no such society has been registered till today,
then, I cannot understand what was the
urgency then and why should the hon.
Minister not have waited for introducing a
regular Bill in Parliament instead of going in
for this Ordinance? As I understand, the power
to issue an Ordinance is an extraordinary
power which is not to be utilised, whidT is
*not to be taken recourse to, for promulgating
certain laws regarding which there is no
urgency. The facts do not justify the urgent
steps taken by the hon. Minister And this is a
bacMoor introduction. Time

[22 AUG. 1983]

(Delhi Amendment} 430
Bill, 1983

and again, this House has voiced deep con-
cern over this exercise of getting laws pro-
mulgated through Ordinances. Parliament
should not have Been fcy passed ;n this
manner. The hon. Minister would have had
sufficient time to go through the Act and also
to cover other matters in regard to which he is
already envisaging the introduction of a
comprehensive measure. Therefore, we
should have avoided this ugly eyesore. This is
not an urgent thing. Every-time, this is
happening when Ordinances on not so urgent
matters" are promulgated when Parliament
was about to meet. I express my deep
abhorrence over this.

Regarding providing for this society for
maintaining trie various' gtadia and so on, 1
would only say that it is not clear, the hon.
Minister has not made it clear, who will initiate
this society, who will comprise or man thig
society, whether this will be ' solely manned by
the Government, or som, other organisations,
and whether Members of Parliament of other
eminent  persons from  various  other
organisations would also be associated witri it
so as *» give it a look that it is'nof a
pofitTcaT'organisation or" a wing of any
political party but an organisation representing
national interests. National interest"” must Be
safeguarded because th, purpose hSKfJIT mov-
ing this Bill says that the deficiency of the
Sicieties Registration Act, 1960, as in force in
the Union territory of Delhi with regard to its
coverage came into sharp focus in connection
with th, processing of a proposal of the
Department of Sports for establishing a society
by the name of the Sports Development
Authority of India for th, purpose of looking
after the stadia and other facilities constructed,
renovated or created for the Ninth Asian
Games, 1981, and also for the purpose of
promoting gports. It is not clear, who are going
to be the personnel of such an organisation, of
such a Society? This is most important.

Another aspect to which I want to draw the
attention of the hon. Minister is, that it has
been noted in the last few months that these
stadia which were constructed for the purpose
of promotion of games and sports have been
indiscriminately used for the purposes other
than sports. It also came to my notice that a
part of the Indraprasha stadium was
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[Shri Sushil Chand Mohunta] forcibly
occupied by a large contingent of the Delhi
police' and no rent was ever paid to those
people who were in charge of the Indraprastha
stadia. Now who ordered this thing, under
whose authority and why was it done? I
would also like to know whether other people,
who were really belonging to sport
organisation, were prevented during this
period from using thestadia or enjoying the
amenities of the stadia for the purpose of
sports. Also I have come to know that
political organisations, being wings of the
ruling group, have organised functions over
there. Well, whether the stadia wer,
constructed for promoting the interests of any
political organisation or this was to cater to
the rialtonal interest of promotion of sports
and whether this amendment is being moved
and through this amendment it ;s proposed to
establish another wing of the ruling group
under cover of this Bill, I want the hon.
Minister to clarify. It is very important. It has
disturbed the mind of the whole nation to find
out whether the public money in crores of
rupees which has been spent on construction
of these stadia is to be squandered or utilised
for promoting the interests of any political
organisation or group.

Another most important thing is that the
new stadia which have been constructed are
not the onlf forum for promotion of sports.
There are a number of other stadia over here
and at other places for recreation and where
games are played. Is the hon. Minister or the
Government feeling the necessity of bringing
all in the sweep of this Society which is to be
registered under the Societies Registration
Act? If so, I would wholeheartedly welcome
it because w, see that small organisations of
sports, small sports societies which could not
be registered under the Act, they are all
flourishing at the expense of the national
interest and the national interest *% being
sacrificed. That interesf must be protected at
all costs.

In the end, I would again make a men” tion
that the hon. Minister should not have
brought in this Ordinance because iiis
Ordinance seems to be a compulsory neasure
for the Parliament to approve of it this stage.

Thank you.
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SHRI SANTOSH KUMAR SAHU (Orissa):
Mr. Vice-Chairman, Sir, I stand to support the
Societies Registration (Delhi. Amendment)
Bill, 1983, and oppose the Resolution moved
by hon. Member, Shri Joshi.

Sir, it is a very small Bill with a very
laudable objective. It only wants to bring in
certain words like "promotion of social
welfare, activities conducive to the protection
and improvement of the natural environment
etc." which are very important subjects. By
this provision, it seeks to incorporate certain
words by which the spheres of activities can
be enlarged and it will be more conducive to
the development of these activities. As has
been rightly pointed out by the hon. Minister,
the object is that there must be some authority
to take account of the stadium constructed by
huge capital investment in the Asiad and the
consequential infrastructure that has been
constructed in Delhi.

Sir, the reason why I support this Bill and
why I am taking interest in this Bill, to my
mind it is a very vital subject. Man has
evinced a lot of interest since the dawn of
civilisation in sports and games. As you know,
Olympics is a big event. This word has come
from the word "Olympia", the great Greek
centre of sports But in India we did not tak; so
much interest in sports after our independence
till the Asiad. Asiad not only gave us the
facilities, but it created a new wave of
enthusiasm for sports lovers and sportsmen
and the sports organisations in the country.
The whole world has felt today that India has
earned a name by organising the Asiad in the
best possible way. The participants who came
from different countries of the world have
praised India for organising the Asiad in the
best of the words which can be recorded in the
sports history of the world. Not only, that it
was our beloved leader, Shrimati Indira
Gandhi who took the bold step and this has
created a new wave of sports participation and
development in the country. This was
followed by the famous Prudential Cup
victory in London in cricket. It has created a
new urge among the young minds. This new
wave has given an opportunity to develop our
sports activities throughout the country. In
the
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developed countries as wel las in die deve-
loping countries all over the world, they take
a lot of interest in sports. The modern slogan
is "catch them young". The boys and girls
who have the talent must be put under
scientific training. Our hockey players were
not able to play and practice on the artificial
turf on the home ground though in
international competitions you have to play.
Now they have at least one stadium where
they have the artificial turf and they can play
better in the international competitions.

Now India has come in a big way on the
map of sports organisation in the world after
the successful holding of Asiad. So we must
think alike how we can also contribute in the
sphere of international competitions or even
Olympics. How rigorous training and
incentive can be given to our sportsmen. So
the objective of starting the Sports
Development Authority is very laudable and
such bodies muist be given proper and due
guidance. But I would like to humbly ask the
hon. Law Minister whether, the Sports
Development  Authority can fulfil its
obligations as the name connotes. If we see
the definition of the word "society" under the
Societies Registration Act, it is said in section
1 that any seven or more persons, associated
for a literary, scientific, charitable purpose or
any such persons as described in section 20 of
the Act by subscribing their names to the
Memorandum of Association and filing the
same with the Registrar of Companies can
form a "society" under the Act. So, what is the
Sports Authority of India, what are the special
articles of association, what is the
memorandum? It will be very vague to
register it under the Societies Registration Act
without going into details of. I have my
doubts. I would put three fundamental
questions and with all his experience in legal
terminology, they may be clarified by him.
Will the Sports Authority of India be holding
the properties like the stadia and other things
created for the Asiad, which means, will it act
as the trustee of the Government? Then it
could have been registered under the Indian
Trusts Act. How can you do it under this,
then? The second fundamental question is,
between the different all-India organisations
like the Indian
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Olympic Association, the All-India Football
Federation and the All-India Hockey
Association etc. there must be coordination
because sports development covers all these
items there must be proper planning and
coordination. All these cannot be limited to
cover' only Delhi and development of the
stadia and other things. Now comes the other
broader aspect of which I was talking. What is
the meaning of "society? I have already said
what is there in the definition in section 1 of
the Indian Societies Registration Act. Any
seven persons signing the articles of
association, anybody, and paying their
contribution, can register it. Now, the purpose
behind it must be very clear. We have
achieved something in the sports world. It
must be viewed very carefully. I would
humbly appeal to the hon. Minister to this
extent that if necessary, a separate Statute
may be prepared for it in right earnest so that
the name which India has earned today must
be sustained, so that our young men get
proper training, so that our sportsmen are
given incentives, so that many people having
talent can come forward and devote their life
to the development of sports. This hai;
happened in developed countries.

Now, there are two things which are, to my
mind, incongruous. The first thing is a
society. Where there is somedung like
voluntariness of membership through the
association, it controls its members mostly.
Then there is the question of authority.
Authority means delegated power. So, in the
Sports Authority of India, from whom will the
power come? From the Government? So, if
there is no co-ordination at the national level
of all Sports Associations, how can we deve-
lop? Therefore, it is high time that you
thought over this Bill. This Bill 1,? all right;
the Societies Registration Amendment Bill
has nothing wrong in it because it covers
sports now. It covers natural environment.
Now the country is taking up the more
important question of natural environment
also. With all his experience as a legal expert,
he may advise the Sports Authority of India as
proposed by the Sports Department—whether
it should be registered under the Societies
Registration Act or whether a separate statute
should be built up to develop a national sports
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policy. It should really be the Sports
Authority of India to coordinate with the
different ' sports organisations like the Indian
Olympic Aslsociation and other associations
which are working so that the national goal
can be achieved, and then it will be an ideal
thing in our country.

So, Sir, with these words I support the Bill
and oppose the Resolution. Thank you.

#SHRI O. J. JOSEPH (Kerala): Sir, this is a
very small Bill. But I fail to understand why
an Ordinance had to be promulgated for
bringing forward this simple legislative
measure. Sir, one intriguing aspect of this Bill
is that an amendment has been made to
Section 20 to the effect that Societies which
are not functioning profitably would also be
entitled to registration under the Bill. Yes, it is
a good thing to have societies without profit
motives. But in the objects and reasons,
emphasis has been given to the promotion of
sports and game)* and upkeep of stadia etc.
But I am afraid that the registration *of an
entirely new society for promotion of sports
would only result in finding a convenient
berth for a few individuals.

Sir, the stadia etc. have been constructed in
Delhi with the resources of the entire country.
It is not the property of a particular place. It
belongs to the entire country. Then is it not the
responsibility of the sporty department or the
Sports Councils to maintain and manage
them? On the contrary it appears that they
want to hand if over to a nominated body of
six or seven shady characters with a view to
giving them means of livelihood. I do not
know what kind of constructive contribution
these people are capable of making to the field
of sports and games. I do not know whether
they propose to launch a fund collection drive
after the registration of the new society.
Otherwise what if the reason for this hurry.
They claim that if is for promotion of sports.
Sir, while millions of our people are starving

"English translation of the original
speech delivered in Malayalatn.
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is it not ridiculous for them to compete with the
international sports. Sir, my humble feeling is
that it is nothing short of stupidity. How can you
fight without stamina, how can you compete
without j stamina. If anybody has achieved
Some-, thing somewhere it j; due to his or her
personel merit only. Therefore, what I want to
know is whether this Society which they now
propose to form for promotion of sports will give
food, training facilities and other necessities to
the sportsmen ail over the country. Or is it only
an agency for collection of funds. These
gen'lemen, seven or eight or fifteen, who
constitute this Society have to spend nothing,
from their own pockets. They are simply volun-
teering themselves for spending money from
others pockets. They have no interest in
providing food, training facilities and other
requirement to our young sportsmen and women.
Therefore, 1 feel that this Bill has not been
motivated by any sincerity of purpose. I am of
the firm view that the practice of setting up
nominated bodtels should be immediately curb-
ed. There are many sports councils in tho
country. Why cannot you constitute a body by
taking representatives from these Councils. You
can construct buildings and set up institutions.
But if you cannot maintain and administer them
properly it is very shameful. This cannot be done
by the Society. This has to be done by the
Department itself. You can seek the guidance of
an advisory Committee if necessary. Therefore, '
what I want to submit is that it is not proper to
enturst thig work to a Society.

Thank you.
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SHRI SANKAR PRASAD MITRA
(West Bengal): Mr. Vice-Chairman, Sir,
the hon. Minister has said that there was a
proposal from the Department of Sports to
establish a society called "The Sports De-
velopment Authority of India, that there was
no provision in the Delhi Act for registration
of societies for the promotion of sports and
games and that is why this amendment has
become necessary. Besides societies for the
promotion of sports and games, societies for
the promotion of social walfare, for activities
conducive to the protection and improvement
of the natural environment and compassion for
living creatures, are also being brought within
the purview of this particular legislation.

My mind is not yet clear as to why the
Ordinance was necessary and on this point, I
hope—I am not opposing the Bill—the hon.
Minister would be pleased to throw some
light. I have read a summary of his statement
in the Lot Sabha on August 16, 1983. In the
summary it is stated:

"In accordance with the recommendations
made by the Consultative Committee of
Parliament for the Department of Sports, on
the 22nd July, 1983..."

Parliament was going to meet on the 25th
July.

".. the objectives, powers and functions of
the proposed authority were being
considered in consultation with the Indian
Olympic Association and the All India
Council of Sports. The matter « had already
beey discussed with the President and
Secretary-General of the Indian Olympic
Association on 5-8-1983.

Parliament was in session then.

"The matter would now be discussed
with the President of the All India Council
of Sports shortly. We thought that if we
waited for another two months, then
obviously there would be delay in the
setting up of this Sports Development
Authority and its registration."

I will quote the later portion of his statement
as published in this summary.
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- "The Soprts Development Authority of
India when it was formed, would obviously
frame rules regarding the charging of rents,
etc. They would also ensure maintenance
and optimum utilisation of the stadia in
Delhi and promote sports in the country."

Then he goes on to say:

"For the time being, the Special Orga-
nising Committee for the IXth Asian
Games were looking after the stadia."

Therefore, Sir, it seems that, the formation of
the Sports Development Authority of India is
still, more or less, in a nebuleous state and it
is yet to come into being, after consultation
with various expert bodies. In these
circumstances, why the Ordinance was
promulgated, I am not very clear.

Sir, in the field of cricket, we have won the
World Cup and we all hope that our standard
would be maintained. But in hockey, football
and other games, our standard seems to be
still lower than the world standard. And we
hope that this Sports Development
Authority...

SHRI NIRMAL CHATTERJEE (West
Bengal); Yesterday we had a drawn game
with Pakistan.

SHRI SANKAR PRASAD MITRA: Yes,
but a drawn game is not high standard. I hope
the Sport; Development Authority which is
going to be formed in future, would make all
efforts to improv, standards in sports. The
hon. Minister in his opening remarks has said
that it is the intension of his Department to
revise this law and with that end in view, he is
taking appropriate steps. Well, in the original
Act, he knows, there are various provisions,
but what happens in actual practice is that if
seven persons can combine, draw up a
memorandum of aims and objects, articles of
association or rules and regulations and file
them with the Registrar of Societies, the
society is registered as

a matter of course. In actual

practice it is doubtful as  to

jjr.™, whether any scrutiny ofits

aims and objects, rule; and regula-

tions, memoranda or articles, ever takes
place. Then there are provisions that a
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registered society has to file its annual report,
its audited accounts, its list of officebearers
and its minutes of the annual general meeting,
with the Registrar of Societies. These are
filed. All registered societies have to file these
documents. If these documents are not filed,
then penalties may be imposed, with the
possibility of the registration being cancelled.
But these paper, go on piling up in the office
of the Registrar and hardly there is any
scrutiny or monitoring of these documents
with the result that many societies which may
not be functioning in a healthy manner, in the
interests of the general public, go unscathed.
Since he is thinking of revising the law, I
hope he would think of making the law more
stringent so that the registered societies may
be subjected to proper vigilance and
supervision. With these words I suport this
Bill.

st mia feg (sa¢ waw) -
SYAWTERE WEey, o Amred
ooy faselt wedz 1983 &1
T w & AT amogm g 9w
gt fag Sl St § ot femaaaa
W NEIE CET & Tawr fa<g ween
Z 1 garR S ot ¥ ag FE (w
g sfEdw oA &1 T oSELT 4T,

THT 9v ST AT (2T ¥ | TR
oo T faw T, WE awm #
gRAAT g, @@ A 7 fave Ad

femr, wifs ag zosr  WEAT A
"EHT WEW §a @, faw wmizad §
it ¥ gawr e 2 o
dag FEAr Al QO qATA Ay
fagr &
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% siwy aga wewr 8, fgom &
T fas &1 wwdw v § 1 WA
% waay fewr, % fau aga
Tgd 91T |

SHRI HAYAT ULLA ANSARI (Nominated):
Mr. Vice-Chairman, Sir, I  put before you my
experiences about the whole policy which is
going 10 be changed. I have  been
interested in  adult education since my
boyhood. Forty years back I found a
society called 'Taleem Ghar' Mrs. Sheila Kaul
was the President for 18 years till she became
Minister of Education and now it is Mr.
Kamlapati Tripathi. It so happened that in
1979 we started experimental work in Basti
Nizamuddin for adult education.  But I may
tell you that adult education has become
combined with a lot of social work, because
when we used to teach the adults how to
write and read lhey enquired from us how
to behave with their children and how to
educate them and their wives enquired how to
teach their children to live. Naturally by
teaching such things, Taleem Ghar' became a
social organisation by and by. So we start. ed
social and adult education in Basti
Nizamuddin, and so many people became
interested in that Basti. and they asked us
to build t£> a society. We tried to get it
registered under the Societies Registration Act,
but then we were toid by the lawyers that  as
far as the existing Act,is concerned
it is not sufficient for the purpose of
registering a social society. But many pesons
pointed out to us that there ar, so many
registered societies like Ran Baseras and
others. Then when we approached the
lawyers again, they said: of course, you can
get the society registered but if anybody fties
you you will be charged with circumventing
the law.  The result was that we could not
register our society and it disappeared by and
by. I tried ti meet certain friends in the
Governmen I, those days it was the Janata'
Goven merit and they did not pay any heed to
u Naturally we could not do it.

Now, [ will exnect thai besides maki;
this registration of societies you may ha a
provision or place in it for social on
nisation as well like voluntary organi tion
and something like that.

That is what I wanted to say.
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SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Mr. Vice-Chairman,
Sir, is is very doubtful whether the
Government can bring a comprehensive Bill.
Sports is a State subject. As I find from the
Statement of Objects and Reasons, this
Societies Registration is entered at No. 32 of
the State List in the Seventh Schedule of the
Constitution. I find that the hon. Minister has
brought this amendment restricting it to Delhi
area and it is not applicable to the whole of
India. This Act was passed in ' 1860. At that
time, the Concurrent List, the State List and
the Central List in he Seventh Schedule did
not exist. At that time, the Act could be
passed like this. Now, the Central
Government cannot encroach upon the rights
of the States in having this Societies
Registration Act or the Sports Act. I find from
the Aims and Objects that in 1961. the West
Bengal Government passed lh;> West Bengal
Societies Act replacing the 1860 Act. The
subject is very important. 1 would like to
know from the hon. Minister whether any
State Government has been consulted before
bringing these words "Sports and Others" in
this Amendment because the sports have to be
developed by the States. In the Constitution,
physical education is in the Concurrent List.
But sports is in the State List. If we have a
sports policy and a Sports Authority, then its
implementation and financial arrangements
have to be made by the States. Therefore, it is
necessary that the Government
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should consult the State Governments before
bringing the words "sports and others".
Otherwise, the problem of Centre-State
relations will come into picture.

Sir, I am a Member of the Consultative
Committee on Sports and its meeting was held
on 22nd July, 1983. But this Ordinance was
issued in June 1983. Sir, the Law Minister an
eminent lawyer. I hope he will exercise his
powers and restrict the Government and other
Departments in issuing ordinances where they
are not necessary. I would like to have a
specific reply from the hon. Minister about it.
Sir, the Asian Games have given a fillip to
sports in our country. Sports, physical
education and recreation are given a very low
priority in our country. Only four paise per
head are spent in our country which is the
lowest in the whole world. Unless a minimum
of Rs. 3J-per head are spent for the
development of sports, you cannot think of
having competitive sports in our country.
From that point of view, ft is very essential
that a comprehensive bill should be brought
forward. Only an Act of Parliament can create
such an authority as the Sports Development
Corporation or such other things. My friend
has said that the sports federations are
independent and the Government cannot
interfere under the Societies Registration Act.
If you want to develop good sports in the
country, a sports fund has to be created. It is
not sufficient merely to maintain the Stadia
which have been created in the Asian Games.
But the real thing is to provide play grounds
and equipment facilities at the school and
college levels, and for which there is no play-
ground policy of our Government. For that
purpose, if at all anything is to be done, if the
resources are to be raised, as you find in many
democratic countries, an Act of Parliament
should be necessary to raise the resources
which may be used for sports purposes, and
not a comprehensive Bill of Societies
Registration. Here, the comprehensive Bill is
not possible because sports is a Stale subject
and it is for the States to find out.

Sir, I would like to bring one more point to
the notice of the hon. Minister.

862 RS—15.
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In my State of Maharashtra, we have not only
to register under the Societies Registration
Act but also under the Public Trust Act. The
Public Trust Act and Societies Registration
Act are running parallel to one another.
Therefore, when the whole subject is going to
be considered by the hon. Law Minister, I
would like him to consider this aspect of
duplication also. Two authorities are there. If
we want to register a society, it is not suffic-
ient for me to register under the Societies
Registration Act. Then, simultanously, I have
to apply for registration under the Public
Trust Act and send out statements to different
authorities. Therefore, it is time that one
authority is created so that the voluntary
people who want to work get interested in the
running of the society. And it would not be
proper for any regulation to be mad.™ which
would interfere in the voluntary effort of our
country.

In the welfare society, the biggest causualty is
the voluntary effort. Voluntary efforts are
decreasing even in the sports field. Every time
they have to depend on others and
Government. Any sports development or any
social welfare development is not possible
unless the people are permitted t» aet and
permitted to raise the resources and develop
their own ideas in their own way. It is
necessary in a big country like ours. In this
connection, T suggest that the Government
should consider seriously of having a sports
policy in the matter and also a larger

perspective in this connection.  Thank you,
Sir.
st firg T A o ITAMTSAS
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SHRI GULAM RASOOL MATTO (Jammu
and Kashmir): Mr. Vic©-Chairman, Sir, [
want to mention just one point. Clause 2(b) of
the Bill states that this is being done for the
promotion of social welfare activities
conducive to the protection and improvement
of the natural environment (including forests,
lakei. rivers and wild life).,.

THE VICE-CHAIRMAN (SHRI SVBD
RAHMAT ALI): Your name is not here.

SHRI GHULAM RASOOL MATTO:
Sir, my submission to the hon. Minister ia
ihat as this Societies Registration (Delhi
Amendment) Bill, 1983, is restricted to Delhi
alone it has a very laudable purpose for it
aims at the protection and improTe-meat of
the natural environment - will h< consider
sending this model Bill, after i' is passed, to
all the States with a lettei suggesting to them
that they must alsc amend their respective
Acts for the pro tection and improvements of
narur-'i en vironment like lakes, rivers, etc?

SHRI JAGANNATH KAUSHAL: Mi
Vice-Chairman, I thought that in th
Statement of Objects and Reasons and i my
opening speech, I had covered all th
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[Shri Jagannath Kaushal]

points which have been raised by the hon.
Members here because I anticipated that these
will be the possible arguments raised. Before
I give replies to the individuals points raised, I
may mention only one thing. The object of the
Bill is very limited. And I am happy that no
hon. Member disagrees with the object of the
Bill. In fact, almost all Members have said
that (he object is laudable. But two objections
mainly have been raised. One is: Why are you
bringing piecemeal legislation; and the other
is: why did you feel the necessity of
promulgating an ordinance. And incidentally,
it has also been asked as to why are we
creating a society and whether it is very
necessary that a society should be created or
some other form of organisation should be
created for the purpose of developing sports.
If the House pardons me, I may only draw the
attention of the House to one or two passages
in the Statement of Objects and Reasons,
because most of the points are covered; but I
will certainly throw more light on it.

The first point raised is: Why are you
creating a society?

[The Vice-Chairman (Dr.
Najma Heptulla) in the Chair]

(Shrimati)

It is the Department of Sports ~ which wants
to create this authority. So far as Law
Ministry  is concerned, we are only
concerned for the purpose, whether once such
a society or an authority is created, can it be
registered under the Societies Registration
Act, and we found that it could not be. That
is why, the Department of Sports—and
infact, the Minister of Sports rras very keen
that this amendment should )e brought about.
And we all know that ociety is nothing but an
association  of «rsons. It is not a corporate
body, be-ause a corporate body has its distinct
entry: but the society, once itis  register, ets
certain  facilities for transacting its
tisiness, because the association of perms
find it difficult to operate as  com-ired to a
society, and that is why, in my :ry opening
sentence in the Statement of bjects and
Reasons, 1 had said: "In the mtext of a
welfare state, societies can
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play a very useful role and State action can be
taken more conveniently through the agency
of a society in the sphere of activites which
are not carried out with commercial motives."
This is the necessity of creating a society.
Then, why was the necessity of bringing an
Ordinance? I would only read a few lines and
then I will give the sequence of events as to)
why we resorted to the device of the Ord-
inance and why we could not wait any further,
In para 3 of the Statement of Objects and
Reasons, 1 have stated "'The deficiency of the
Societies Registration Act, 1860, as in force in
the Union territory of Delhi, with regard to its
coverage came into sharp focus... ."Mr.
Mohunta I suppose read it...in connection
with the processing of a proposal of the
Department of Sports for establishing a
society by the name of the Sports Devel-
opment Authority of India for the purpose of
looking after the stadia and other facilities
constructed, renovated or created for the
Ninth Asian Games, 1982, and also for the
purpose of promoting sport? In view of the
urgent need for processing the proposal, the
President  promulgated the  Societies
Registration Ordinance."

I now come to the sequence of events
which happened and which may justify
passing of an Ordinance. Obviously, my
friends opposite will never accept it
because they have-—probably 1 will not
blame them very much—developed an
allergy. They seem to have developed an
allergy whenever any Ordinance is issued
even dtough there may be a necessity for
it. Mr. Jha has said........c.cccceeneneee

s frg =9 omv: X OF FEr oar
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gAmaT 2 o amr Frr afEds
HqTET |
SHRI JAGANNATH KAUSHAL

Quite right. I agree. I was going to say
80.
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SHRI SUSHIL CHAND MOHUNTA:
We have even supported you for the laudable
objective for which this amendment is sought.
You cannot say this thing that the Opposition
wants to oppose everything merely for the
sake of opposing it. We appreciate the good
things which you do. We do appreciate. But at
the same time, it is also our duty to utter a
word of caution.

(Interruptions)
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SHRI JAGANNATH KAUSHAL: She is a
doctor, but, perhaps not a doctor of medicine.

THE VICE-CHAIRMAN [DR. (SHRI
MATI) NAJIMA HEPTULLA]: Doctor of
science, not of medicine.

SHRI JAGANNATHRAO JOSHI: We are
bound to be alert. Whenever Government
wants to promulgate an Ordinance, when it is
not warranted, we have every right to oppose
it. Where is the question of allergy in this?

SHRI JAGANNATH KAUSHAL: Ther,
is a difference between alertness and allergy.
(Interruptions) Why should you find fault
when we bring such an innocuous legislation
before Parliament?

AN HON. MEMBER: Why should you
promulgate an Ordinance? (Interruptions)

SHRI JAGANNATH KAUSHAL: I will
explain. As I said, I will explain to my friends
as to what has happened. It is for the Honsc to
judge. What has happened Is that the
Department of Sports
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found that there is some difficulty in getting
that society registered. I am only giving you
sequence of events so that you can judge what
has happened and why the society has not yet
been registered or why it has not come into
being at all till today, because, this is another
argument which has been raised by so many
hon. friends that you were in such a hurry and
yet you have not been able .to register the
society. This is the argument I am going to
meet. What I ami reading for your kind
consideration is this.

AN HON. MEMBER: That you have read
already.

SHRI JAGANNATH KAUSHAL; At the
meeting held on the 6th June, 1983, the
Cabinet approved a proposal of setting up an
organisation to be called the Sports
Development Authority of India, under the
Societies Registration Act, 1860 subject to
section 20 of the Act being amended to
include the subject of sports as an objective for
which the registration of the society can be
undertaken so as to remove any doubt in this
regard. This happened on the 6th June, 1983.
The Cabinet also approved the following pro-
posals, inter alia, the creation of the post of an
officer on special duty in the rank of Joint
Secretary, with subordinate staff to work out
the details and registration of the Sports
Development  Authority of India and
finalisation of the objectives of the Sports
Development  Authority of India in
consultation with the Ministry of Law and
Ministry of Finance. An OSD in the rank of
Joint Secretary has since been appointed in the
Departmet of Sports with effect from 8th July,
1983, for a period of six months to work out
the details and registration of the Sports
Development  Authority of India. The
Memorandum of Association and rules of the
proposed Authority have already been drafted
and submitted for approval to the Minister of
Sports before they are processed furthe, with
the Ministry of Finance and the Ministry of
Law. In accordance with the recommendation
made by the Consultative Committee of
Parliament for the Department of Sports —
some hon. member referred to this; he said,



459 Societies Registration

[Shri 'Jagarmath Kaushal]

it came much later; quite right it did come
much later — at its meeting held on the 22nd
July, 1983, the objectives, powers and
functions of the proposed Authority ar, being
considered — this is what the Consultative
Committee said; you better consult these
authorities also — in consultation with the
Indian Olympic Association, AH India
Council of Sports and the SNIPES Board. The
matter has already been discussed with the
President and Secretary-General of the Indian
Olympic Association on 5-8-83. The matter
will now be discussed with the President, All
India Council of Sports and the Chairman,
SNIPES Board shortly. It was considered
necessary to issue an Ordinance during the
inter-session period so that action could be
initiated immediately to set up the proposed
Sports Development Authority of India and to
register it as a Society as early as possible.

Now my submission to the House is that
you may not ultimately agree with our view
but don't look at everything with suspicion.
After all, what can be the possible reason in
such a case where you can say that the
Government has acted with such an ulterior
motive? That is why I say, do not develop an
allergy towards Ordinances. After all,
Ordinance-making is also a part of the
Constitution.

SHRI HAREKRUSHNA MALLICK
(Orissa): Not when the House is in Session.

SHRI JAGANNATH KAUSHAL: Now
the Ordinance is before you in the shape
of the Bill. Ultimately, it has lost much
meaning and all of you agree that we
have done something laudable. The mo
ment you agree that we have done some
thing laudable -----

SHRI JAGANNATHRAO JOSHI: You
have not done, you have decided to do
something laudable.

SHRI JAGANNATH KAUSHAL; A
number of other contentions have been raised
with which, as a Law Minister, I am not
concerned, what type of sports body will be
formed, what the shape of it will be, what
the memorandum will
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be, what .the articles of the association will
be. My objective as I started by-saying, was
highly limited, to set up an authority for the
purpose of looking after the valuable stadia
and other facilities which were constructed in
Delhi. When such a Society comes into being,
we wil! say, all right, we will facilitate you
for being registered under the Societies Re-
gistration Act as in force in Delhi. (/»-
terruptions). I am not yeilding.

SHRI HAREKRUSHNA MALLICK:
The Law Minister is supposed to know every
bit of it.

SHRI JAGANNATH KAUSHAL: I am
not yielding. Unless I yield you should not
interrupt.

Then some other questions have been
raised by the hon. Members wherein they said
that the new stadia had probably not been
utilised properly, somewhere the police was
sitting and somewhere something else was
done. On that I may give some information.
The information is, at the request of the Delhi
Administration, the Delhi Police have been
allowed temporarily to occupy the dormitory
accommodation, not in stadia, we should be
cleur about it. The dormitory accommodation
attached to the stadia was allowed to them.
Now the Delhi Administration has been asked
to vacate the dormitory and the Lt. Governor
has assured us that he is going to do it
quickly.

The other thing which was raised by the
hon. Members was that the Sports
Development Authority has been permitting
other authorities to use it. On that matter, I
may only mention that after this was built,
since January 1983 the stadia have been used
for 591 days and cut. of these days, for 544
days they have been used for sports purposes
and 47 days for non-sports purposes. These
are allowed to be used for non-sports purpose”
only when they are not required for sports. So,
again the question will come in, that till today
various organisations, which were set up at
the time of opening o) the stadia, have been
looking after them. Now, since a
comprehensive authority is being set up in
consultation with all the bodies of sports and
since you are all agreeing with us mat it is
being; set up
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with a laudable object, I thought that with all
grace you will say, all right go ahead. I
thought, at some time, I would get some pat
on my back but unfortunately, that is very
seldom given.

Some hon. Members have given some
suggestions that when a comprehensive
Bill is prepared, we should keep all these
suggestions in mind. If you kindly have a
look at what I have said, we want to get this
Bill thoroughly examined by the Law
Commission so that subsequently this argument
may not remain that again you have come with
a half-baked legislation. This is what I said
in my opening remarks. Government has
already taken a deision to refer the revision of
the Act to the Law Commission and the
Law Commission will go thoroughly into it. It
is hundred years old legislation and it was
passed at a time when, as Mr. Dhabe
rightly said, there were no three Lists of the
Constitution. They will go into all this.

With regard to what one friend said that we
only came out of our slumber, when some
States had already amended their Acts, [
may tell you that I have said so. Since it is a
State subject, our attention was not drawn to
it.  Our attention was only drawn to it and it
came into focus when we were told that such
a laudable object—registering the Sports
Development Authority of India—cannot be
achieved because it cannot be  registered
as  a'"society". That is why we arc
now bringing forward this legislation only for
the Union Territory of Delhi.  For that I
need not tell my friends that  Parliament
ha, th, power under article 246, sub-clause
(4) to make laws with respect to any matter
for any part of the territory of India not
included in a State notwithstanding that such
matter is a matter enumerated in the State
List. So we have the power only to
legislate for the Union Territory.  Therefore,
my  respectful submission to the hon.
Members is, | am grateful for the various
suggestions made and we always attach great
importance to whatever falls from the lips of
an hon. Member of this House, and I would
20w oppose the Resolution and I oppose the
amendment of Shri Jha, Why refer it to

[ 22 AUG. 1983 ]

Delhi (Amdt.) Bill, 1983 462

a Joint Select Committee or a Select Com-
mittee? There is not much controvercy, why
refer it to a Committee? And I will commend
that my Bill may be passed.
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SHRI VICE-CHAIRMAN [DR. SHRI-
MATI) NAJMA HEPTULLAJ; T shall first
put the Resolution to vote. The question is.

"That this House disapproves the So-
cieties Registration (Delhi Amendment)
Ordinance, 1983 (No. 3 of 1983) pro-
mulgated by the President on the 22nd
June, 1983."

The motion was negatived.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJIMA HEPTULLA): I shall now
put the amendment of Shri Shiva Chandra
Jha to vote. The question is:

"That the Bill fuTther to amend the
Societies Registration Act. 1860, as in
force in the Union Territory of Delhi, be
referred to a Select Committee of the Rajya
Sabha consisting of the following
members, namely:—

1. Shri R. R. Morarka
2. Shri Biswa Goswami
3. Shri Shridhar Wasudeo Dhabe
4. Shri G. C. Bhattacharya
5. Prof. Sourendra Bhattacharjee
6. Shri Suraj Prasad
7. Shri Rameshwar Singh
8. Shri Hari Shankar Bhabhra
9. Shri Kalraj Mishra
10. Shri Nepaldev Bhattacharjee
11. Shri Dipen Ghosh
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[Dr. (Shrimati) Najma Heptulla]
12.  Shrimati Mohinder Kaur

13.  Shri Shiva Chandra Jha
with instruction to report by the first
week of the next Session."

The motion was negatived.

THE VICE-CHAIRMAN. [DR. (SHRI-
MATI) NAJIMA HEPTULLA]: I shall now
put the motion moved by Shri Jagan-nath
Kaushal to vote.

SHRI LADLI MOHAN NIGAM (Madhya
Pradesh); This is a motion moved by Shri
Jagannath Kaushal not i, his individual
capacity but as a Minister for Law. You
should say, "Minister of Law". These are
formalities which have to be observed.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA); All right. We
will put the nomenclature, Shri Jagannath
Kaushal, Minister of Law.

I shall now put the motion moved by Shri
Jagannath Kaushal, Minister of Law, to vote.
The question is:

"That the Bill further to amend the
Societies Registration Act, 1860, as in
force in the Union territory of Delhi, as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: We shall now
take up clause-by-clause consideration.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI JAGANNATH KAUSHAL: Madam,
I move:

"That the Bill be passed."
The question was proposed.

SHRI SHRIDHAR WASUDEO DHABE;
Madam, I only want to make one point. At
page 2 of the Bill, the Minister has used the
words "Sports and Games." 1 would like to
know what distinction he makes between
sports and ?ames because it will create more
legal somplications afterwards.
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SHRI JAGANNATH KAUSHAL: These
are two different words, obviously.

SHRI VISHVAIJIT PRTTHVIIT SINGH
(Maharashtra); Sport is sport and Minister-
baiting is game!

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJIMA HEPTULLA]: The question
is:

"That the Bill be passed."”

The motion was adopted.

THE APPROPRIATION (NO.4) BELL,
1983

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO); Madam Vice-
Chairman, I beg to move;

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1983-
84 as passed by the Lok Sabha. be taken
into consideration."

While moving this Bill, Madam, I must say
that the Bill arises out of the Supple-menatry
Appropriations charged on the Consolidated
Fund of India and demands vo,ted by the Lok
Sabha On 16th August, 1983. The total
amount provided in the Bill is Rs. 636.56
crores of which Rs. 43.73 crores is 'charged'
on the Consolidated Fund of India and the
balance of 592.83 crores has been voted by
the Lok Sabha on 16th August, 1983.

The  additional requirement  of
Rs. 636.56 crores comprises Rs. 325.90 crores
' transfers to State Governments, Rs. 21.10
crores for loans to Foreign Governments, Rs.
215.93 crores for release to Public Sector
Enterprises, Rs. 10.60 crores for Union
Territory Governments and Admnistrations
and Rs. 63.03 crores for other expenditure.

Rs. 290.00 crores of this provision rep-
resent transfer to the concerned implementing
Ministries from the lump sum provision for
better performance by ‘t Governments, etc.,
made in the orHnal Budget in Demand
No."42—Transfers to



